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[Shri Dinesh Singh) 
referred, obviously it will be honoured. 
Our Government have not dishonour
ed any· agreement. 

'Shri Umanath: A clever answer. 

Shri Dinesh Singh: So far as the 
question of 1genera1 interest is concern
ed, I would like the House to bear, in 
mind tJhat these are very difficult ne
gotiations; trade and economic matters 
are I"ather technical and while my 
friends call! am.d. might take an,y op
portunity they. have here t� question 
Government on political matters
there were some prefaces to questions 
in this rea:ard-in so for as negotia
tions with otJher oountries are con
cerned, negotiations in which our verY 
vital eeonomic interests are concerned, 
I would b<!g of the Members to give 
us every co-operation to let us nego
t'iate these matters, and when the ne
gotiations are complete, we shal'l come 

_before the Hause. If any hon. Members 
wish) to keep in 'touch with us and 
know what is happening, I shall verY 
gladly do so. But it beoomes rather 
difficult to discuss in any great detail 
negcniations when they are taking 
place. 
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Shri: S. S. Kothari (Mandsaur): My 

simple question has not been answer
eJ. When UK applied for member
ship of EOM last time, they had stated 
that Ind'ia's interests should be safe
guarded. This time when they have 
applied, my information is that they 
did not insert this clause in their 
application. 'rs that so? 

Shri Dinesh Singh: I have li_ncor
porated in the body of my main state
ment in verbatim what they have said 
about it. I would beg of the hon. 
.Member to go through it. 

'.l5.?5 hrs. 

ELECTION TO COMMITTEE 

The Ministe-r of state in the Min
i<;try of Education ( Shri Bhagwat Jha 
Azad) : On behalf of Dr. Tr�guna sen, 
I move: 

"That in ipursuance of Se-ction 
31(2)(k) and 32(1) and (4) of 
the Institutes o:I' Technology .A:ct, 
1961, the m-embers of Lok Sabha 
do proceed to elect, in such 
manner as the Speaker may 
direct, two members from among 
themselves to serve as member.! 
of the Council established unde� 
Section 31,(1) of the said Act, for 
the triennium commencing from 
the date of election". 

Mr. Deputy-Speaker: The question 
is: 

''That in pursuance of sections 
31 (2)(k) and 32 (1) and ( 4) of 
the Institutes of Technology Act, 
1961, the members of Lok Sabha 
do proceed to - elect, in such 
manner as the Speaker may direct, 
two members from among them-
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selves to serve as members o.f 
the Council established under 
Secti.Qn 31(1) o.f the said Act, .for 
the triennium commencing from 
the date o.f election". 

The motion was adopted. 

15.26 hrs. 
BUSINESS ADVISORY COMMIITEE 

FmsT REPORT 

The Minister of Parliamentary 
Affairs and communications (Dr. Ram 
Snbhag Singh): l beg to move: 

"That this House agrees with 
the First Report of the Business 
Advisory Oommittee_presented to 
the House on the 22nd May, 1967". 

Mr. 
moved: 

Deputy-Speaker: Motion 

"That this House agrees with 
the First Report of the Business 
Advisory Comm'ittee presented to 
the House on the 22nd May, 196·7". 

Shri Umanath (Puduk:kottai): We 
are aibsolutely in the dark as to tJhe 
future prospects of the Patents Bill. 
During the last Par-liamient, there was 
a big furore in this House sever-al 
times on this matter. We we111t to the 
Joint Committee on, this Bill and it 
came to the House. Last time when 
some members on this side said that 
it was being delayed because Govern
ment was under pres,StN"e from various 
foreign companies and business inte
rests, it was said 

I thart; the delay was 
because tihe Joint Committee had not 
comtpleted its consideration. Then it 
passed the Committee stage and it 
came to the House andl it was ,put on 

_ the agenda. But beyond intrc>duc.tion 
of the motion, it could not proceed in 
the last Parliament. 

Now, we find certain Bills which 
were pending in the last P:arliaiment 
being bl'Ough,t forward. But in ,that 
list the Patents Bill is comipletel>y ab
sent. So I would request the hon. 
Minister fo tell us how we are wrong 
in thinking1 that now th.at ;.t j31 abso-

lutely in the hrunds of Qovernmenit to 
bring, it or not they are not bringi[llg ° 

it under pre�ure trom foreign big 
business interests. So I insist that the 
Patents Bill must receive priority .a:nd 
mrust come ibefore the House. 

The secOnidJ [POint concerns the Con
tract Labour Albolition Bill. For the 
last two or three yeaTs, wei were aigi
tating this matter in tfhe C911Sultative 
Ccxm!mp.ttee on LaboUT. It was said 
every tii!Ile that i1i would be ihrought 
before the House the next time. 
It did not c<l!me during the life � the 
last Parliament. In this Parliament, 
there is no talk about its introduction. 
Will the Minister, cfarjfy on these two 
points? 

Shri D. C. Sharma (.GUTdaspu.r): 
T.his House spent a: qon:sideraible 
amount of tia:ne on the Delhi Second
ary Educatio111 Bill. It wem.it to a Joint 
Committee. It heard evidence :from· 
mja.na,gers, headmasters and teachers. 
The Committee's Report was placed 
here. N<>w the teachers of ,Delhi !h1ave 
been waiting for the enactment and 
implementation of 1Jhat Bill .... 

Mr. Deputy-Speaker: These items' 
are not in the Re.port under our con
sideration now. Th� · matters could 
,be taken up in the next meeting ·of the 
C'O!Illmittee. I do not think they are 
relevant just now. 

Shr:i Umanath: We are em.rtiHed to 
raise these things in the House when 
this Report is under consideration. Let 
the Minister clarify, because the 
Patents Bill has been a matter on 
which there has 1been a particular 
understanding on this si'de. 
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